
[ 3418 ]HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

IUONDAY, THE FOURTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENry FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 30994 0F 2014

Between:

1. Hanumara Subhash chandra Bos., s/o sri H. Ramachandra Rao, Aged 63years, Hindu, Occ Business, R/o M7s. S.V.R. Tours and Travels, D f.f-",iOASwamy Complex, A.V. Raod, Kalasipatyam, Bangatore _ Soooo7, kiin"tir,Z
State
Vehicle R.No KA-01-A8-9963, Ap-23-y_6255, Ap_23_y_6966, KA_O1_AA_9549, KA_o.t_AB_8955.

2. Hanumara Aliveru Manga Thayaru, wo Hanumara subhash chandra Bose.
)q,"^d,_l9g-r1 58 yearsl Hind( 9cc ausineiJ,-RiJHr.r".5zo,'AV. ilffi:
^arasrparyam, 

tsangarore - 560002, Karnataka state. vehicle R.No. KA_011AA-32133 M/s S V R Tours and Travels, Represented by its proprietor, HanumaraSubhash Chandra Bose,.Aged about Og yeir{'Hindu, dc;'B;si;;;;"Ri;
H.No.20l2, Swamy Comptgx, n v noao. xiiaiaiaryam, 'eingatoiJ _ S-OtO'dZ,Karnataka Srate. Vehtcte n. ilo xn_oi_Ae-509{7p_za_W_:f636: KAfo l;B-l2844, AP-23_V_3366

AND ...PET|T|ONERS

I 
IP.^S_l{u-:f T_elangana, Represented bl rhe principat, Secretary touovernment, transoort. Roads and Building (TR.l), Department, Secretariat,
Hyderabad.

2. The State of Andhra pradesh, Represented by the, princioar secretarv to
Government, Transport. Roads and Buitding tin ij, oeplftm".t, S"lrLtr-rirt,
Hyderabad.

? JI9 llg..port Commissioner, State of Tetangana, Hyderabad4 I he I ransport Commissioner, State of AndhE pradesh, Hyderabad.c. tne Iransport Department Check post, Shapur, Ranga Rdddy District,
Telangana State. 

'

9 I!: Y:t"l Vehicte tnspector, Mahaboobnagar, Tetangana State./ lhq. Iransport Department Check post, peiukonda. Ananthapuram Dlstrict,Andhra Pradesh State.
8. The Transport Department Check post, Kurnool, Kurnool Diskict, Andhra

Pradesh State.
9. The Motor Vehicle rnspector, Madanapaile, chittoor District, Andhra pradesh

State.
10.The Motor lnspector, Flying Squad, Ananthapuram, Andhra pradesh State.



'1 1.The Transpo.t Department Check Post, Zaheerbad IVIedak District, Telangana
State.

.. RESPONDENTS

Petition und:r Article 226 of the Constitution of lndia praying that in the

circumstances staled in the affidavrt filed therewith, the High Court may be

pleased to lssue a vVrit or Order or Direction more particularly one in the nature of

Writ of IVlandamus declaring the action of the Respondents 5 to 8 in insisting the

quarterly tax for thr, quarter ending 01-'12-2014 to 31-12-2014 from the petitioners

No. 1 to 3 in respe ct of the All lndia Tourist Vehicles of the petitioners as illegal

and void and contrirry to the G.O.Ms.No.43, Transport, Roads and Buildings (TR.l)

Department, dt.01-06-2014 and direct the respondents not to collect or insist upon

the petitioners to pery the quarterly tax rn respect of the petitioners All lndia Tourist

Vehicles, the quart:rly tax is paid to either of the Telangana or Andhra Pradesh

States upto 31-03-2 01 5.

I.A. NO: 2 0F 2014IWPMP. NO: 38748 0F 2014)

Petition unde r Section 15'l CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased direct

the respondents no to collect or insist upon the petitioners to pay the quarterly tax

in respect of the pe itioners' All lndia Tourist Vehicles, if the quarterly tax is paid to

either of the Telar gana or Andhra Pradesh States upto 31-03-2015, pending

disposal of the Writ Petition.

Counsel for the Pe,:itioners: M/s RAJANIKANTH JWALA (NOT PRESENT)
Counsel for the Re,;pondents: SRI M.VIGNESWAR REDDY, Gp FOR

TRANSPORT

The Court made thr: following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No.3O994 of 2OL4

ORDER: (Per the Hon'ble the Chief Justice Alok Aradhe)

None for the petitioners.

Mr. M.Vigneswar Reddy, learned Government Pleader for

Tralsport for the respondents.

2. It appears the petitioners are not interested in

prosecuting the petition.

3. The Writ Petition is dismissed for want of

prosecution.

As a sequel, miscellaneous applications pending, if any,

shall stand closed. There shall be no order as to costs.
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HIGH COURT

DATED:1 411012024

ORDER

WP.No.30994 of 2014
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DISMISSING THE WRIT PETITION
FOR NON-PROSECUTION WITHOUT COSTS.
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